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TAXATION LAWS (AMENDMENT
AND MISCELLANEOUS PROVI-
SIONS) BILL

The Minlster of Planning (Shri B R.
Bhagat); Mr. Speaker, Sir, 1 beg to
move*;

“That the Bill further to amend
the Incame-tax Act. 1981, the Es-
tate Duty Act, 1953, the Wealth-
tax Act, 1957, the Gift-tax Act,
1958 and to provide for exemp-
tion from tax in certain cases of
undisclosed income invested in
National Defence Gold Bonds,
1980 be taken into consideration.”

13.05] hrs
[Mk. DEPUTY-SPEAKER in the Chair ]

Shri Tridib Kumar Chaudhuri (Ber-
hampur): Sir, I rise to a point of order.

Mr. Depuly-Speaker: Let him finish
his speech and then the hon. Member
may raise his point of order.

Shri B. R. Bhagat: Sir, this is a short
Bill intended to replace the Taxation
Laws (Amendment and Miscellaneous
Provisions) Ordinance. 1965 which was
promulgated by the President on the
19th October, 1965

The circumst which
ed Jegislation by Ordinance have been
explained in a statement circulated to
hon. Members, coples of which have
been placed on the Table of the House,
1 do not, therefore, propose to repeat
what is already contained therein and
shall only explain the provisions of
the Bill.
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The isions of the Bill are all
designed Eive certain tix conces-

Sions o persons investing in the
National Defence Gold Bonds, 1980 und
in the two series of National
Defence Loans, namely, 4t per cent
National Defence Loan, 1068 and 4}
per cent National Defence Loan,
1972, which are currently on tap.
These tax concessions are feit to be
very essential for maximising invest-
ments in these Bonds and Loans. In
regard to investment in the National
Defence Loans, the Bill provides that
regident  individuals holding these
loans will be entitleq to receive the
interest thereon without deduction of
income-tax at source at the time of
payment., Besides this facility to re-
sident individuals, investment in the
Nationa] Defence Loans by non-re-
sidents carries with it complete
exemption of the interest from in-
come-tax. This ¢oncession is, however,
not incorporated in the Bill ag it has
becn secured by the issue of a noti-
fication by the Government under the
powers derived from section 10(4) of
the Income-tax Act, 1861. That
section exempts non-residents from
tax on the interest on investments ap-
proved by Government and notified
by it. I need hardly stste that the
favourable treatment to non-residents
is designed to encourage the flow of
funds from foreign countries into
India for investment in these loans,
and thereby to sugment our foreign
exchange resources.

Sir, the recent aggression on our
territory by Pakistan and the continu-
ing threat to our national integrity
from that and other quarterg and also
other developments have highlighted
the need for our being self-reliant to
a greater extent than before in the
twin spheres of defence and develop-
ment. For this purpose it Is vital to
explore all avenues for amugmenting
our forelgn exchange resources. Hav-
ing regard to the massive proportions
of this problem In the context of the
present situation snd with the limita-

*Moved with the recommendation of

the President.



income is detected by the Income«tax
Officer and before seizure of the gold
under any law, the subseriber will be
exempt from tax on such income In
the assessment, for any year, made
after the 10th October, 1085. The
wealth represented by such
will also be exempt from wealth-tax
in the case of such persons in the as-
sessment for any year made after the
10th October 1985. This exemption
also extends to assessmenty to excess
profits tax, business profits tax, super
profits tax and surtax. The Bill also
includes provisions ensuring that the
identity of thg persons subscribing to
the Bonds in such cases, and the par-
ticulars relating to the Bonds, will
be treated as confidential and eourts
will be barreq from requiring any
public servant to give any evidence
pertaining to these matters.

Disclosure of sueh Information and
particulars will be permitted only to
officers of the Income-tax Department
and to officers appointed by they Com-
ptroller and Auditor-General of India
or by the Central Board of Direct
Taxea for carrving out revenue audit.
The intention underlving the provi-
slon for disclosure of information to
afficers of the Income-tax Department
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is to enable thg Income-tax authori-
ties to verify the correciness of the
claim for the tax concessions to which
t;itub-:ﬂhr ig entitled under the

The term ‘public servant’ has been
defined in the Bill for the purpose of
the to include an
ocer o= mpioger <2 o Bences
Bank of India. However, as the State
Bank of India and its

banks will also be receiving subscrip-
tions to the Gold Bonds, I
propose to move a Government
amendment to the relevant clause, at
the time of the consideration of the
Bill, to secure that secrecy provisions
will also be applicable to officers and
other empoyees of the State Bank of
India and its subsidiary banks.

Another tax concession provided in
the Bill to initial subscribers to the
Bonds is the exemption from gift-tax
on gifts of Bonds by them to the ex-
tent of Bonds up to § kilogrammes of
gold in each year. The remaining
tax concessions which would be avall-
able to all persons investing in the
Gold Bonds,—initial subscribers as
well as persons scquiring the Bonds by
purchasing them in the market—are
the exemption of the annual payment
on the Bonds from Income-tax and the
Bonds themselves from wealth-tax,
Further, any sale or transfer of the
Bonds by any holder will not entail
liability to income-tax on the capital
gains that may arise on such sale or
transfer. Bonds upto 50 kilogrammes
of gold passing for the first time on
the death of any holder, whether an
original subscriber or a purchaser
from the market, will be excluded
from his dutiable estate for the pur-
pose of estate duty.

1 hope that the provislons of this
Bill will receive the unanimous sup-
port of this House,

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Income-tax Act, 1961, the Estate
Duty Act, 1953, the Wealth-tax Act,
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1957, the Gift-tax Act, 1958 and to
provide for exemption from tax in
certain cases of undisclosed income
invested in National Defence Gold
Boads, 1988, be taken into conside-
ration.”

Shri Tridib Kumar Chasdburi: 1
have a very small point of order of a
technical nature to raise, without going
into the merits of the Bill on which
okther Members will have a lot Lo say.

Mr, Depaty-Speaker: What is your
point of order?

Shri Tridib Kumar Chaudhuri: That
is what I am coming to. Unless you
allow me time how can I do it?

Mr. Deputy-Speaker:
into the merits.

Let us not go

Shri Tridib Eamar Chandhurl: |
said in the beginning that I am nt
going into the merits of the Bill and
other members will go into the merits,
I am developing my point of order.
The point of order is that this Bill
secke to legalise the posscssion of
pold. .. *

Wl gFR W w3ad (oW )
IR [LTW, TER T TG X
woq AF  fagr wng 0 w1 § gl
TArE

Mr. Depuly-Speaker: The hon.
Member may resume his seat. The
bell is being rung....Now there is
quorum.

Shri Tridib Kmmar Chaedhurl: |
submit that this Bill cannot be con-
sidered by the House before amend-
ment to the relevant sections of the
Defence of India Rules pertaining to
gold control and scizure of undeclared
gold are made. ‘The provisions of this
Bill will make legal the possession of
undeckared gald which has been ban-
ned under rule 128 of the Defence of
India Rules. Under rule 126(1) of Cha-
pter V the possession of gold other
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than ornafents beyond a certain limit
has been declared as liable to be seized.
Under the provisions of this Bill when
it is passed into law they will not be
liable to seizure. Therefore, unless the
Defence of India Rules which have
been passed under the emergency pro-
visions of the Constitution are
amended and this aspect §s properly
taken care of I submit that this Bill
cannot be considered.
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Mr. Deputy-Speaker: This is a
sovereign legislative body and il can
pass any legislation that it decms at.
We cannot go into the ques.ion of
ultrg wvires. This House has never
decided the constilutionalily of any
legislation. Further, Shri Tridib
Kumar Chaudhuri has not shown any
rule which has been infringed. So. [
feel that there is mo point of order.
Thercfore, we will go on with the dis-
cussion.

Bhri M. E. Masanl (Rajkot): Mr.
Deputy-Speaker, 8ir, In the situation
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in which the country finds itself, this
House will consider carefully any
measure of an economic nature like
this, and one of the tests of that con-
sideration would be as to what it does
to the morale of the people and in
what way it strengthens or seeks to
strengthen the Home Front, and 1
would like to consider this measure
from that yardstick.

As the Minister exphliined, the es-
sence of the Bill is the Gold Bond
Scheme, and this scheme does two
things. It allows a hoarder of gold
who has violated the Gold Contrel
Act and has not yet been detected to
come forward with full immunity and
impunity and to get in return for that
secreted gold gold bonds convertible
back into gold in 1980 and to have a
rate of relurn or interest meanwhile.
That is the first major purport of the
Bill. The second thing that the Bill
does is to allow holders of unaccoun-
ted money, on which they have de-
faulted in paying taxes, to buy gold
with it first and, having bought the
gold, then to come forward with im-
punity and buy gold bonds. For such
people, for whose benefit this Bill has
been devised, all laws on the statute
book, as Shri Tridib Kumar Chaud-
huri has pointed out are to be sus-
pended. Violations of the Gold Con-
trol Act are to be forgiven and the
whole series of taxation measures
like income-tax, wealth-tax, gift tax
and estate duty are to be inoperative
so far as these favoured people are
concerned.

A class of privileged citizens is
being created who are immune from
the normal laws of the country, not
Tecause they went to the front and
fought those who were attacking the
country, not because they offered to
lay down their lives, but ause they
cheated the laws of this country for
tne last few venrs. This is the es-
sence of this measure and the Finance
Minister Is very optimistic when he
1hinke that it can have the unanimous
aupport ul the House,

NOVEMBER 12, 1965
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Bul before | go further to the root
of the matter, let ug consider if the
scheme will work. 1 have three rea-
sons to doubt whether even this piece
of legislation, extraordinary as it is,
will perform the function for which
it is devised. The first doubt is that
most people are not prepared to be-
lieve that thig Government, which
changes its mind every few months,
which turng black into white and
white into black, or its successor in
1980 is really going to give the gold
back. People have mental reserva-
tions about that promise.

The second reason is the rate of
return. At the international price of
gold, the return that the Minister has
offered comes to 3} per cent on the
capital invested and, if all the exemp-
tions from all the tax laws are added,
it comes to 4} per cent on the money
so invested in the Bonds. Today, the
current bank rate is around 6 per cent
and. if you take the next 15 years,
that & per cent will amount to an
average of 9 per cent, because of
compound interest, over the period of
15 years. In other words, the rate of
return offered by the Gold Bonds is
about half of what a man can get by
investing it otherwise,

Shri Kashi Ram Gupta
‘That is for honest people,

(Alwar):

Shri M. R. Masani: Quite right;
that is for honest people. I will
come to the honesty issue a little

later; I am talking of the business
point of view first.

The third reason why gold will not
be forthcoming is that 80 per cent of
the gold in the country is believed to
be in the form of jewellery and in
order to get jewellery the added in-
centive of Rs. 3 per ten grammes for
workmanship has been offered in ad-
dition to the rate of return. As it
happens, I nnderstand that that would
not be adequate in many cases, be-
cause the workmonship may be worth
Rs. 10 ¢ Rs. 12 for ten grammes and
not Rs 3.
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: These are reasens why this scheme
is likely to fail and, indeed, the first
indications are that it has failed al-
ready. The Prime Minister started by
expressing the hope that by this
mechanism Rs. 500 crores would be
garnered, that gold worth Rs. 500
crores would come into our posses-
sion. A few days later he himself
modified his estimate to Rs, 200 crores.
A few days later another Govern-
ment official was more modest and he
said. “We only hope to get Rs. 80
crores”. 1 would like the Minister in
his reply to tell us how many crores
_or rupees worth of gold has come in
so far.

On 5th November, one week after
the scheme was brought into opera-
tion, it was mentioned that gold worth
about Rs. 60 lakhs at current market
rates had come in. This figure may
not be accurate. I doubt very much
whether more thap Rs. 1 crore has
come in today. So, hon. Members
will realise that we are a long way
away from the Rs. 500 crores which
our Prime Minister was misled into
believing this scheme would net.

Now | come to a much more im-
portant issue—the moral issue under-
lying this Bill; the issue of public
policy and public morality. This Bill
rewards those who have brokem the
Gold Control Act and those who have
evaded paying taxes. It puts a pre-
mium on anti-social elements in this
country. This Government talks a
great deal about social justice. I
want to ask them by what concept of
social justice they now propose to
penalise the honest man, the honest
goldamith, the honest taxpayer, for
the benefit of a class of people who
have broken ong law or the other. Is
this their concept of socia] justice? Is
this their concept of socimlism® Con-
sider the feelings of lakhs of small
somis, goldsmiths, who have been de-
nied their livelilhood and whose homo-
urable vocation has been looked dowm
upon as an anti-social act.

An ben. Member: Wrongly.
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Shri K. Masani: There are
thousarids of them in my oOWn Ccons-
tituency. When [ go round their
shops and ask them, “What are you
doing?”. 1 am told: “T was a gold-
smith, but now I am selling choco-
lates or matches and am making a
miserable pittance”. What are the
feclings of these thousands of good,
patriotic citizens going to be when
they know that, while they have been
wiped out of their honest business,
those who, unlike them_ hid their gold
are now going to be rewarded by ex-
emption from the Gold Control Act,
the Goid Control Order and other
taxation proposals of this country?

An hon Member: Shame!

Shri M. R. Masanl: What is the
fecling of an honest citizen, who has
paid his honest income-tax, going lo
be when he learns that. if he had
evaded the tax, he would have been
a better off and more prosperous man
today and more favoured by this
wonderful socialist Government op-
posite us?

This Bill strikes at the root of law
in this country. It will breed cymi-
cism ang disrespect for law. After
this, I wonder, which man who has
an option to pay his tax honestly, is
going o obey the laws of this coun-
try when he finds that deflance of law
is rewarded by this Government.

Let me quote a few sentences from
an article in the October issue of
Opinion, written by a very eminent
retired Civil Servant. He says: —

“It you have hidden gold thenm,
cunning tax-evaders, astute
blackmarketeers, arduous profite-
ers, devoted law-breakers, for-
ward, this is your moment! So,
too, if you have hidden cash;
just get gold with it and you too
can boldly face the world. Neo
questions asked you; no infor-
mation given about you: the ful-
lest protection and security
afforded you; gold for goid.
quality guaranteed the same, after
15 years, and meanwhile Rs. I
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annually for every ten grammes
you hand over to Government:
tull negotiability, pledge, sell, use
as you wil; no Wealth tax, no
Gifts tax, no Capital Gains tax,
no Estate duty; no starches, no
harrying, no penalties, no pay-
ments even partial”™

He goes on to say:—

"By this utterly unconscionable
offer the Cong G t
broadcasts 1o the world its tota]

adherence 1o corruption and dis-
homesty "

Shri Ranga (Chittoor): Shame!

Shri M. B. Masanl: “A" more heinous
breach of public morality”, the article
Boes on to say,

“it woulg be dificult to fnd
The Government by it openly pro-
cloims that ﬁi.nhmﬂy is In ite
view virtue, thay its Ministers
have greater regard for, and are
prepared o treat better, the dis-
honest than the honest, In effect.
the Government bows low before,
and makey obeisance to, the
‘blackmarketing princes of tax-
evasion'.  To bring the emergency
in to justify such conduct iy to
pour scorn upon the emergency,
and upon the spirit and feeling
that animate good citizens because
of it"

1 think every word of this indict-
ment is true

An hon. Member: What is the book
you are reading from?

Shri M. R. Masani: I have read from
the journal, Opiniom, of October, 1965

Shri Ranga: They should repeal all
these laws

Bhri M R, Masani: I thiok one of the
amendments that might be considered
by the House is to rename the Bill A
more scourate name for the Bl

which I would suggest for the consi-
deration of the Minister, ix to call it
“the Protection and Encouragement of
Tax Evaders und Gold Hoarders Bill”.

It is claimed that this gold is requir-
ed for national defence purposes. That
s no excuse. This country, surely,
Is not going 1o defend itsclf by resort-
ng to thievery ang cheating. Nobody
would like to impede the flow of gold
for national defence, but, are there ne
better, ng more honourable ways of
finding that money? Is this the only
resort 1o which thig bankrupt Govern-
ment has come that it cannot  raise
money for defence in any more honest
and honourable way? There are cor-
rect policies by which not only the
miserable R3. 1 crore that they have
pot but much more money can be
availed of.

In  yesterday's Hindustan Times,
one of our inest ecunomists, Professor
Shenoy, indicated what those ways
are. He maid, commenting on the
Gold Bonds:-—

“We badly let down honest tax-
payers and public servants by
these periodical bonus offers to
Black marketeers and the corrupt
functionaries of the State”™

He goes on tp say: —

“Why should we resort to these
quack “remedies” when assured
correctiveg are emsy to see? The
p roots of the forcign exchange
crisis are, first, the attempis to in-
vest r =t ces and
thre consequential inflation and cur-
rency ever-valuation; and. second-
ly. the policies of reckiess and In-
discriminate import substrtution,
which have involved colossal re-
source wastages and below-parity
production of the traditional ex-
port goods ™

In other words, if Governmeni would
correct their mistakes and misguided
policies, such 5 measure would not ll
necessary. But what they are doing is
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that they are refusing to correct their
mistakes and are now trying to cowver
them up by this thoroughly uncon-
scionable measure,

Now, let me suggest two things that
they should be straightaway if they
really wang us to consider thls mea-
sure seriously. &

The first thing is to repeal the Gold
Cantrol Act. This Government has no
business (o bring forward thig Bill be-
fore Parliament, as my hop friend Mr.
T. K Chwucdhuri pointed out, before
fust repealing the provisions of the
Guld Cantrol Act. Whether it is tech=
nically a point of order or not, that s
for you to decide. Buy the morality
and the validity of what my hon.
friend said wus perfectly correct. You
cannot put on the stalute book a law
tual says you may break another law
which is already on the statute book.
11y s what you are doing by this Act.
One law tells a citizen shamelessly to
violate the gther law unless he is first
detected. What would be the harm if
they even now admit that, in passing
the Gold Control Order and the Gold
Control Act they mude an egregious
rastake? Twice in this House, we un
these benches had warned them that
the Gold Control scheme was imprac-
ticable and not feasible and that it was
bound to be a failure. They said that
it would bring down the price of gold.
‘We told them that it will not bring
down the price of gold Has the price
of gold gone down? No. Then, they
said that it will stop emuggling. Has
it stopped smuggling? Of course not.
We warned them but they would not
listen to us. It is not that nobody
had warned them in this House. We
divided the House on that Bill %o say
that it was a bad measure. Today, they
admit that it was wrong and they can-
not operate it. Why don't they first
come forward 1o remove the Gold Con-
trol Act from the statute book and
then come forward with this conces-
sion? Then at least one can forgive the
concession that they are giving Then
at least the honest goldsmiths will be
wble to carry on this profession. But
you are penalising small artisans and
<raftsmen throughout the country and

KARTIKA 21,
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making it easy for youwr moneyed
triend the men who give you the
money for your Party, to line thewr
pockets. This is mothing but an ins-
tance of that unholy alliance, to which
1 bave often referred in this House, of
the dishonest politician and the cor-
rupt businessman who work together.

Sir, the people’s patriotism is being
wsulted in this manner. ‘This dis-
hanourable scheme should have mno-
thing to do with nationa] defence be-
cause, as I said, the people of this
country will make the sacrifices but
not if you temch them the cyniclem
which you are doing by this Bill

The second thing that they could
have done before they brought for-
ward thiy measure was either ta re-
duce laxation or to give an assurance
that taxation will now be drastically
cuy down. Have they done that? No
There is np assurance that next year
they will not come before this House
and levy higher taxation on honest
people because the scheme has falled.
I am sorry to see that my hon. friend
the Prime Minister has already given
a threat of this nature. On the Tth ins-
tant, speaking to a Oongress Working
Committee meeting—this report has
not been contradicted—the Prime
Minister said that resort to heavy
taxation would be inevitable if the
response 1o the gold bonds scheme

was poor. Agein, what kind of
social justice s this* You offer
the pgold  hoarders, the black-
marketecrs and the tax-dodgers

an oppartunity to come forward. And
whay is your threat? If they dp mot
come forward, you will tax the honest
people! You will not do anything to
the evaders because they don't  give
vou the money. You cannot do any-
thing to them. But you threatem the
poor man that he will be taxed more
if these people do not come forward.
Mr Puri. gne of our finest cartoonists,
hod 4 cartoon about that a few days
ago where our Prime Minister stands
with a gold bond and a black money
box collecting funds ‘There is one
person & villaingus looking pentle-
man, and then there are rslarving
pessants and poor men and  women,
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and our Prime Minister says: Give,
‘Otherwise we will have to tax all of
vou." This is their concept of social
Justice, and that is why we cannot go
along with this immoral measure,

‘This is a peculiar attitude. They
persist in the policy of excessive taxa-
tion; they persist in the policy of Gold
Control. Both these things are wrong.
And at the same time, they want to
exclude from the operation of this
measure only the dishonest people. The
honest men musg go on suffering. The
clerk must pay more income-tax; the
shop-keeper muslt pay more saleg tax,
and all that so that these people can
g0 on feathering their nest and sharing
the loot with thier Party and the
Government.

In other woras, this is g back-door
measure, unworthy of any decent
Parliament or Government. If the
Government admit their mistake in
having the Gold Control scheme aad
heavy taxation, let them say so. Let
them first apologise to the honest citi-
zen whom they have oppressed all
these years. After that, we will co-
operate with them in sesking ways
and means through which money can
be got in.

They cannot have it both ways. They
cannol go op threatening that they
will resort to more taxation, ay my
friend, the Vice-Chairman of the Plan-
ning Commission, is doing Mr, Asoka
Mehta goes round the country like a
Dancing Dervish threatening fire and
brimstone to all and sundry, including
the poor peasants. He goes on saying
that the peasant is not paying encugh
tax, that the rural sector must be tax.

4

ed, and that ey must be sq
out of it. It is because of this that
this measure is thoroughly immoral

and it cannot work. You cannot tax
the honest and help the dishonest. You
may pass this measure with your
majority, but it will fail. It will fail
because the people do not trust you.
They will not give you gold because
they do not trust you yo return it to
them some day., By creating this
lack of faith in them, you are under-
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mining not only your Government
but future governments and all demo-
cratic government in this  country.
This Bill, therefore, is g gross dis-
service to the institution of democracy
in this country. It defeats its purpose
because it is opportunistic, because it
15 dishonest and because il is  self-
contradictory.

1 am surry that our Prime Minister
whg 18 a good man, i5 allowing his bad
advisers in the National Planning
Commission and in the Finance Minus-
iry to make him party to this dis-
reputable dodge of this Bill. I am
sure, if he had been given correct
adwvice, he would nol have become
a party to this scheme, On top of it,
to cite the Emergency is to pour scorn
on the patriotic feelings of the
citizens.

Sir, in normal times, we sitting on
these benches, would have voted agai-
nst the Bill. But in this peculiar time
in which we are, we May not feel like
dividing the House on this measure
because then we might be blamed for
stopping the money coming into the
public coffers. But we certainly will
not make purselves g party to it and
will not have any pary or lol iy this
disreputable move, Let the hon.
Minister have this Bill passed. [
suspect what is going to happen is that
after one or two years, he may come
back with another pernicious measure
of this kind zaying that even the last
one had failed, so let us sink g  little
deeper and downwards. That is why
we shall keep our handg clean of this
digreputable measure which is before
the House.

Bhri Daji (Indore}: Mr.
Speaker, Sir, this is the rost
pernicious measure that can
ever be imagined to be placed on
the statute book. It noi only
puts a premium on dishonesty, corrup-
tion, dacoity, robbery and all sorts of
things but it goes further. My hon.
friend, Mr. Masani, was right when he
said that it puts a premium on corrup—
tion. It puts 3 premium on every-
thing which is nefarious. It goes stilt

Deputy-
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turther. It not only puts a premium
on everything which is nefarious but
it seeks 10 cloak robbery with the
cloak of patriotism. This is most re-
volting. Ng decent Indian patriot
can hold his head high when the Gov-
ernment is stooping to these measures
of conniving at corruption and actually
entering into a partnership with the
corrupt, Any Member voting for this
measures is voting for partnership with
the corrupt, It is actually this. You
become a noble man and a patriot by
investing in these Gold Bonds and
National Defence Certificates, If one
invests Rs. 5 lakhs in these things, it
is displayed and one becomes g pat-
riot. So, you are actually not only
conniving at it but you are allowing
these corrupt men to call themselves
patriots. What ls more is that the
names will not be disclosed. Mahatma
Gandhi spoke of the three monkeys:
Hear no'evil; see no evil and speak no
evil. The Finance Minister or the
Government has converted itself into
four monkeys: Hear no complaint of
eorruption; speak nothing to  them;
see nothing and also you do not take
any action against them. All cor-
rupt monkeys can come into the four-
fold monkey of the Government and
the happiest man would have been Lhe
daku Man Singh because he can go
and loot and rob any woman of jewel-
lery and then come to the State Bank
saying, “Here is the jewellery for
the Defence” and he will be condoned
because you will not ask him from
where he got it and you will not only
pay him interest but you will pay him
back in purified gold if you keep your
word.

Sir, such a measure is being pars-
ded as patriotic and the reports are
current that the Government may not
disclose names. But already in the
business circles, the people are saying
that a firm highly connecled wlua' a
high Minister in office has subscribed
to the tune of lakhs of rupees and the
name will never be disclosed.

Even from the sovereign Parliument,
the name will be hidden. It is #
strange way of democracy. You have
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been lpoting, you have been evading
ine -tax; still what you have to do
is to buy a little bit of gold and that
also frum the black market. This is
nothing new. A person who hus been
duing blackmarketing all his life sud-
denly becomes converled into an
honest trader, into a patriotic trader.
By inference, therefore, 8 man who
has already peid his tax, has obeyed
the laws of the land, is less of g pat-
riot; the blackmarketeer will be mure
of g patriot. And the Minister of
Planning has the checks to hope that
this Bill wli] receive the unanimous
support of the House. Not only Gov-
ernment will not receive our unani-
mous support, but we will go a step
further—we are going to divide this
House. Let every Member put his
thumb down and sign for this corrupt,
unconscionable and devilish measure.
We would like all this to go on record.
The Bill is a magna carta for the cor-
rupt. ‘The Bill is an open proclama-
tion of utter impotency of Government
to deal with corruption; it is an abdi-
cation of authsrity. It is an insult to
this Parliameng to come forward with
this measure. If the Government
cannot unearth the black money, let
them resign and we are prepared to
fight them. There are measures by
which they could have achieved their
objective.

1 would like to take this opportunity
to bring out a thing which has been
jarring me ever since the war with
Pakistan started. I am using that ex-
pression with no reflection on the com-
munity. This Government, in ila
actions, in its thought, in its mentality,
is a baniya Government and therefore,
has insulted our patriotism. What wag
the All India Radio shouting and
booming? 1 do not know whether
others felp it. It was saying that if
you caught a paratrooper, you would
be given Ra. 500, Are you selling the

patriotism? It was our solemn
duty to have caught the
paratroopers. Our brave pecasants

of Punjab caught the paratroopers not
hecause Government was giving an al-
luremeny of Rs, 500. It was

known to the entire world that if an
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Indian caught hold of a  paratrooper,
the Government would give him Rs.
500. If this is the logic of the Gov-
ernment, if the patriotism of the
Indian people was worth only Rs, 500,
then the logic is that the paratrooper
who offers Rs. 1000 should be released.
The Government itself was putting the
patriotism gt Rs. 500. If some one gives
you Rs. 800, you must sell the pat-
riotism to him. If somebody shows
some bravery, you may give him some
reward; that iz a different thing. An-
nouncing this 15 times every day on
the radio to the entire world that the
Indian Government was offering Rs.
500 to catch hold of a paratrooper IS
something unheard of. Did Churchill
declare that German paratroopers .n
Englang would be given this allure-
ment? Did any other democratic
government declare such g bribe for
its own people? Such a declaration was
necessary by the Nazi Government oc-
cupying France to hand over guerillas
to the occupied powers. Never has s
free government, g democratic govern-
ment, made 3 declaration tp its own
people that if you catch hold of &
paratrooper, you will be given Rs. 500,
Thig only shows the rotten mentality
of the Government and of the persons

in power. They can sell their con-
science at Rs. 500. The same  petty
mentality is being  reflected in  this

measure. )

My fair lady of corruption is very
angry. So call my fair lady of corrup-
tion by brandishments and  allure-
ments, Give her a purdeh and 58y
that if you wear this purdah of
National Defence Bonds, you will be
called patriot, you will no longer be
corrupt, you will not be an eordinary
person but a patriot.

This is the most unconscionable and
the most shameful measure. [ really
wonder with all respect and humility
how the President signed this Ordi-
nance and became 3 party to this rot-
ten mensure. This is  absolutely
tmmoral. We have been going round
the world preaching philosophy,
ancient culture and morality and this
is the anti-climax; you are making a
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mockery of that morality, What are we
fighting for with Pakistan? Iz it
merely for a piece of territory? What
are we fighting for with Chine. We
broadcast that we gre fighting for
that old ancient civilisation, philoso-
phy and what not. Then you come
forward with this measure which not
only legalises immorality but sells
patriotism, The philosopher President
signs this Ordinance and thus makes
a really pitiable figure of himself.
Therefore, I say that this Bill cennot
be passed. This has got to be com-
pletely scratched off and withdrawn.
I appeal to the House that this should
not be made a Party issue. During
Emergency we have seen many Party
issues, but this should not be made a
Party issue. Let every Congressman
in whom still lurks the shadow of
Gandhism, think over this. I deo not
expect anything more.

Shri Tridib Kumar ~Chaudhuri:
Does he know that Congressmen have
been promised Party rewards for sub.
scription of gold bonds and some
have already subscribed for Rs. 5§
lakhs, 10 jakhs and so on.

Shri Daji: If a person for catching
paratroopers can be given Rs. 500 ac-
cording tp the same philosophy, the
persong subscribing liberally for goid
bonds can be given some rewards. Let
ug now rise above Farty politics. Let
the House not divide on a parly issue
when we divide op this measure. Let
every Congresmen ask himself whe-
ther his conscience permits him 1o
subscribe to this shameful measure.

Onp more point I would like to
mike. The poor people have been to-
tally left out of consideration by Gov-
ernment. They have left the honest
cilizens cut of their consideration.
This Guvernment has become so self-
confident  that it does not  ex-
pect the support of the honest people
but relies only on the support of the
carrupt and the ropues. T want to
pose this question tn the Government:
if they require Rs. 500 crores for our
existence, for our Defence, does this
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Government have no confidence in it-
selt or in the people of the country?
If you require Rs. 500 crores, we will
procure it. There cannot be gnything
more important than that. The trade,
industry, contmerce, culture, art and
everything cannot flourish unlesg we
continue as a free, independent nation.
This is g challenge. Are our people
not competent to meet this challenge
fully? They are competent but they are
led by persons who have no confldence
in the people. The shaky and tricky
Government is holding out brandish-
mentg and allurements to the corrupt;
This Government cannot exist if it

does not mobilise the support of the
people for this national effort.
Take for instance the two rupees

proposal. Whom doeg it help? I mean
this tax-free proposal. It helps only
the rich persons. How does it help
the kisan who has no income-tax
to give. Then tuke also the 3; per ceng
tax-free proposal. Whom doeg it help?
It helps only the rich to the extent of
about 8 per cent. Have you ever given
thought to this aspect of the problem?
If a common man or a poor man
comes, he also gets 3} per cent. If &
rich millionaire comes, whose income
is taxable, he also gets 34 per cent.
Both are given the same lax rebate,
The net result is that the poor man
suffers and the rich man gains even
out of this concession that Govern-
ment have given. [ would submit
that there is no scheme for mopping
up the small savings and the small
ornaments etc. The whole scheme is
just a thin device to mop up only the
blackmarket or t Otherwise,
why should Government not give a
little more towards making-rharges?
Why should they expect a patriotic
house-wife to surrender her orna-
ments without compensating her
adequately for making-charges? Of
course, willingly she would surrender
her ormaments, but why should she
suffe- for what she hag already in-
vested? Of course, the blackmarke-
teer would not have any suffering at
all because he is getting some wvalue
for his hidden wealth thereby. I
would submit that more interest
should be alloweq for those who do
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not pay income-tax and less interest
s be allowed for those who pay
in -iax, and more money should
be allowed to the poor people to-
wards making-charges. If this faci-
lity is given, it would enable a larger
number of honest common people Lo
participate in this patriotic endea-
vour. But that kind of thing will
never gtrike the wizard of our Fin-
ance Ministry, because his eyes are
alwayg on the corrupt, on how to
rehabilitate the corrupt. In my opi-
nion, thig Bill should not have ema-
nated from tne Finance Ministry but
from the Ministry of Rehabilitation,
because it relates to a matter con-
cerning the rehabilitation of the cor-
rupt and the immoral.

Sbri Gaurl Shankar Kakkar (Fateh-
pur): That would mean an additional
portfolio for Shri Tyagi.

Shri Daji: There is absolutely noth-
ing in this Bill which would commend

it for our mcceptance.

Then, we have heard a lot about
foreign exchange violations, Indeed
we are nol now plugging the loop-
hales in regard to foreign exchange
vio'ations. but we arc legalising those
violations so thut they rcould come
back and invesi. This meuns that a'l
sorts of malpractices can be corried
on, if a part of it could only be
brought back and invested; and once
it is invested  here, then the
individual would also get a tax
rebate. Wealth tax is left out;
of course, but along with that,
income-tax is lefe out; and cvery
other kird of tax is left out; then,
uprrtax . alsa left out. Dy what
term can we characterier ; measure
like this?

I had heen listeninge  very atien-
tively to the speech mrde by my hon
friend Shri B. R. Bhagat whilc intro-
ducing the Bill for consideration.
But I found ultimately that he him-
self had no heart in it, and therefore,
he made no speech. bug he only read
out from the note prepared by his
Secretary and then sat down. hevause
he was doing someone (l:ic's job,
and he was washing someone olsc's
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dirty linen and probably he did not
want to get mixeq up with it
Shri U. M. Trivedl (Mandsaur): He
is not washing linen.

Shri Dajl: All right, he is carrying
someong else’s linen.

—_—

The Minlster of Rehabilitation (Shri
Tyagi): Whose job is my hon. friend
doing?

Shri Daji: 1 am trying to show
your dirty linen to you; | am trying
to show the exteni of the dirt on you.

Bhrl Tyagi: My hon. friend was
not so bitter in the past.

Shri B. R. Bhagat: What js my hon.
friend’s suggestion?
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Shrl Dajl: Suggestion for what?

Shri B, R, Bhagat: Is it his sugges-
tion that we should do nothing?

Shri Dajl: Suggestion for what?

Shri B. B, Bhagat:
tap gold.

Shri Daji: We had made those
suggestions very clearly long back. If
you want to tap gold, you canngt ex-
pect to tap it from the poor villagers
and from the poor housewives; you
have to tap it in the palaces of the
maharajas and maharanis, where you
dare not go and touch them; gold
exists also with the blackmarketeers
to whom you dare not go and touch.
because they ure your friends and
they are your partners in crime; be-
cause they are your partners In crime,
you dare not go and touch the hoards
where gold exists, and you only go on
tinkering with the pm'b:em -

Suggestion 1o
—t

When the Goid Control Order was
promulgated, lots of justification were
given. But now with the passage of
this Bill, the Golg Control Order or
the Gold Contro! Act will be conaign-
ed to the dust-bins of history. For,
first of ail, you are encouraging gold
smuggling; the blackmarketcer will
go and first of all have to purchase
secrelly ...
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An hon, Member: Openly.

Shri Dajl: Yes, openly also, he will
have to do it and then he has to come
forward and invest. That means that
the whole Gold Control Act would be
consigned to the dust-bing of history.
In place of the Gold Control Act,
now, Governmeni will by putting on
the statute-book thig rehabilitation of
corrupt men Act.

Therefore, I submit that thig Bill
should be withdrawn pot only in the
name of decency and democracy but
also becausy during this emergency
this will have a demoralising effect
in the sense that a Bill will be passed
which will not garner the energies
of the nation to the task of national
defence but which would only mean
that we are insuiting the honest men
while at the same time we give a
clean chit to the dishonest men. In
these circumstances, the nation cannot
be roused to meey this danger on our
border, the danger to our democracy,
and the danger to the values of Jife
for which we want to stand and fight
and die. If this is the standard of
conduct which Governmen; are pelt-
ing before the people, then I submit,
and I warn the Government that they
will reap the whirlwind o7 what they
are sowing today.
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Shrimati Remuka Ray (Malda): 1
woulg like to make a few comments
on the Bill before the House, but
before T do so, | would like to recall
to this House the tremendous response
in this country after the Chinese
aggression and the manner in which
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the people camg forward and gifted
their gold, ornamenmts and money
throughout the country, including the
rural arcas, ung we musy remember
that the same patriotic spirit  still
leadg the country.

This Bill has been criticised by Shri
M R Masani and Shri Daji, because
they have taken just one aspect of
the Bl into consideration, namely
whay iz contained in clnuse 8 of the
Bill. If we were to think of a design
by which we mighy try and collect in
this hour of bur need all the foreign
exchange ang the gold requireq for
the country, I do acknowledge that
Government should have been more
vigorous in netting in the gold that
has heen kept by the blackmarketecrs
and profiteerg and by those who have
violaled the foreign exchange regula-
tions. But pe that as iy may, I hope
that vigilance will continue in that
regard.

There ig another thing, however,
that is true of this country and that is
the fact that the peoplein this country,
even if they are not so rich, do keep
their savings in gold ornaments. This
ig true throughout rural Jndis. When
the Gold Control Order was under
discussion here, I had pleaded with
the then Finance Minister (o make
an exemplion particularly in the case
of the rural areas up to a certain
percentage.  But unfortunately that
was not accepted But 1 do feel
today thal there are large numbers
of women throughout rural Indis and
also in the urban areas and large
cities also who are willing o come
forward and help in the collection of
golg to tide over this period of crisis.
SBuch gold could well be coming from
them ag a result of this measure more
easily, because those who have al-
ready given gifts in gold cannoy give
any more gifts and for them here Is a
scheme by which they would be re-
turned their gold in fifteen years'
time and earn some slight also.
The margin of profiy iy not the mate-
rial point, but it is really attractive
to have a small profit; from that
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‘i*l of view, ang these are negotia-
ble ay time ©f nteg the gold bonds
scheme is s very goud one. 1 am
sure that everyone 1 this House
would be glad to help in this kind of
collection. As 4 representative of
the women's organisationg in this
country, I can also say that that part
of the scheme appeals (o us, and we
would appeal to our sisters through-
out the country, and in jac!, we have
already done so, to rome forwarq to
help in this hour of foreign exchanpge
crisis ang at this time of emergency,
to tide vver this period, by giving
their gold and getling a return afler
fifteen years. It may be that there
are many minor things in this scheme
which have got to be adjusted pro-
per'y and in the light of experience
certain changes may have to take
Place. But g far as this aspect of
the schemg is concerned, jt is good.

But there is one thing wnich | am
afraid 1 have tn  tell Government
quite frankly and very strongly and
that is thm clause 8 of thi: Bill is
one which we eannot pos:ibly sup-
port; it has come as & shock to the
country ax o whole thay clause 8
should have been  ncluded in this
Bill: for, to muke any further con-
cession: to unaccounted moncy is not
only morally wrong, but as 7 had
predicted carlier during the budiet
debate, it would not bring results
either. It is morally unjustiflable.
The morul stend Ig the main stand
which we must take, | woulg appesl
to Government even ag this late hour
to drop claugpy B of the Bill. Thig is
the clause which introduces something
which is not & healthy thing in the
country, something which we cannot
really approve, which 1 am sure the
hon. Minister who is piloting the
Bill himselt doe; not approve if he
thinks over It again. Therefore, in
all humility, even at this eleventh

hour, 1 would appeal to Government
to drop this clause.

4 Brs.

Whay does this clause g say? The
statement of objects and reasonz says
that assels represented by yuch undis.
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closed income will not be liuble to
inclusion in the net wealth of such
persons. How can we say this and
yet go in for measures through which
we want to penalise those who have
wone in for wrong actions? How
can we give them thig loophole, to
people who have put us in this very
difficult foreign exchange situation,
whose violations of foreign exchanue
regulations have Jed them to their
ill-gotten  wealth? Concessions
should nol be given through this
means to this undisclosed wealth,
which is so greatly responsible for
ereating the economic erisis.

1 think iy is very important that
we do not have clause 8 Ag it
stands, not only do we make this
concession to undisclosed wealth by
this clause, but there are other pro-
visions in the same clause by which
no one can even give evidence against
such persons. How can we justify
such a position? T must dissoclate
myself from thig particular cl. 8. As
for the other clauses of the Bill, I
sce no reason why they should not
be there.

I think a scheme like thig should
be made an attractive scheme. While
it must attracy the less wealthy
man's surplus, it mus{ also mop up
the rich man's wealth. The conces-
sions by way of estate duty, wealth
tax and gift tax exemptiong are con=-
cessions which are justified in being
given ay a time of crisis like this and
thercfore, that part of the Bill is
acceplable; I suppory it fully and
wholeheartedly. T woulg like to tell
Government as a people’s represen-
tative, as a representative of women
of this country that we have glready
met and decided In our own brganisa-
tHion in esstern India and West
Bengal that women will take advantage
of this scheme and will come for-
ward to help. Thisthey have done on
their own. [ agree it is not merely
a question of patriotism; they have
been patriotic in the past and have
parted with a good deal of their
wealth. The little that remains with
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them will not be little if taken to-
gether. If they «can  invest their
savings in gold bondg and gey it back
sometime later, there is no reason
whatsoever why they should not
come forwarg with their gold orna-
ments to be put to use for this natio-
nal purpose today,

I do not want to make a long speech,
But I would again make an appeal to
Government. If you want the res-
ponse of the country behind it, if
you want response from those who
believe in  helping the country, I
would say on behalf of the women
of this country who do keep their
ornaments in gold to a large extent
and who still continue to do so, that
though these may be in small quan-
tities now, these if put together will
consitute a large quantity and may
well be able to help us tide over the
present foreign exchange stringency.
But for this, we shouly mak; the
scheme attractive to our people

The Prime Minister made an appeal
in Calcutta the other day to women.
The following day we had a meeting
of all the representatives of the
women's organisations of West
Bengal where it was decided that we
should help the scheme. But later
when some of them saw the gazette
notifieation, more especially this Bill
which containg this clauwse B, I must
say that we were ghockeq ang taken
aback. Along with this good pur-
pose, how couly Government bring in
these other people who are persons
who have offended against noy only
every moral purpese bhut who have
no patriotic instinet, who are as grave
offenders agmninst the nation's security
as those who are traitors in any
other fleld.

Therefore, 1 would again make this
appeal. The Deputy Minister is here,
The Minister is away. T would sug-
gest that this Bill may even be held
over till such time ag our Finance
Minister is back in the country, or if
it is possible, cl, 8 may be dropped.
I am sure that the Finance Minister
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who is reasonable and who has in his
care the nation's prosperity will un-
derstand the reason for it. We want
the exclusion of cl. 8 from the Bill
T' . wver” purpose, we have in view
will be frustrateg if we are two-
minded. This two-mindedness comes
only because of the inelusion of el 8
which gives such a charter of con-
cessions  to  undiscloseg wealth,
This wealth hag noy yet been disclos-
ed in spite of ihe concessions already
made, and I predict that with the
concessions in clause 8, this will not
only be a measure which is not
moral, which is not just not right,
but it will be one which will not
draw any dividenq into the exche-
quer of the country.

Therefore, with all the support for
the Gold Bong Scheme through
which the gold ornamentg that are
lying idle in the country may be put
to national service—] would suppbrt
that portion of the Bill fully and
wholeheartedly—7 know that' it will
not succeeyg in its objecy unless we
drop clause B from the Bill. I would

therofore reiterata my appeal to
Government and to the Minister
concerned.

Shrl 8. N. Chaturved! (Firozabad):
It is really very distressing to be
confronted with a Bill like thiz. We
can all understang the very dire
necessity which hag compelleg Gov-
ernment t, use thig device to tap the
hidden gold in the country. Even so,
we have faced greater sufferings and
sacrificeg for the sake of our prin-
ciples and have adhereq to them.
But here is a complete repudiation of
our moral stangd both before the
world and ip our bwn country. With
what face can we go before the peo-
ple and tell them tha; a8 government
ang party which takes inspiration
from Mahatmg Gandhi can bring for-
ward a measure of thig nature.

There was p lot of opposition to
the Gold Control Bill. That Bill is
still on the statute-book. Thousands
of people were thrown out of em-
ployment, they are still out of em-
ployment, and they have suffered.
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So many other malpractices also were
resorted to under cover of the Gold
Contd#f Bill by the Tower staff in the
Excise Department and other people.
All that harassment was donc, and
now, after the coming of this Bill,
where does golgq control remain?
But we have not repealeq thay Bill,
it remaing on the statute-book. And
there are still clever people who say
that after 15 years when the gold is
returned, if a person had invested
100 tolas. he will be entitleg to re-
tain oniy flve tolas, under Gold Con-
trol Act ang the balance 95 tolag will
be confiscated ang he will he again
liable under the law, Thesg things
arg being said and more concessions
arg being demanded.

(SAKA)

How can we pay a premium on
thig type of dishonesty? We are do-
ing all this for the sake of thuse
people who have evadey taxes, who
have done blackmarketing, who heve
not disclosed their wealth, If it was
the desirg that some sort of conces-
sion should be given it could br
understopd.  Today ne penalty muy
by imposeg but the taxes that are
leviable will be realised You may
not have them  with  retrospective
effect, you may not have the penalty
clause, but ag the same time you take
thy Wealth Tax, the incorfe-tax,
whatever i permissible to yow
How can we go to this extent that
we give a completely free charter to
all the dishonest persons in the coun-
try? Honesy persons who will be
econtributing gold which has been in
their possession, which is not black
market gold but honestly acquired,
will he wvery much discouraged. At
least that has been my feeling. Every
honest man who makes a contribu-
tion in gold will think that his contri-
bution will also be considered to
have been earned through these mal-
practices ang that is why he is contri-
buting on this occasion. That has
been my reaction, and I think that
#t must be the resction of thousands
of people. You are putting & premium
here on dishonesty by thiy messure,
and it revolts our conscience, it goes
against the grain to sse thir measure



Taration

1643
[(Shri 8. N. Chaturvedi.]

passed. [ do not think this Govern-
ment will gain  anything hy it. 1
think more money was voluntarily
contributed by the people after the
Chinese aggression when no conces-
sions were promised than has «¢n far
been got through the agency of this
measure 1 therefore appeal to the
Government cither to withdraw the
Bill or omend jt in such a manner
that the honest man may fing that
his honesty iy not tarnished. tha, he
is not placed in the company of
those who have deceived the country,
1 also appeal to  the Covernment
for this reason thay iy goes apainst
the spirit that has been aroused in
the minds of the perople after the
heroism and sacrifices that our
Jawang and other people at the front
have shown. It has certainly roused
noble impulses on the minds of the
whole people, ang it has prompted
them to makg some sort of sacrifice
for the country. 1If this black mea-
sure is pup on the statute-book, all
this will be undone, and we wil] be
paying & very heavy penalty for this
I therefore appeal to the Government
that this Bil} should be either with-
drawn or completely scrapped, or
amended in a manner that all these
black spots are removed from it
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“The name of the person sub-
scribing to the Natiopal Defence
Gold Bonds, 1980, and any parti-
culars relating to the Bonds sub-
scribed to by him, shall be treated
as confidential....”
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Shri U. M, Trivedi: Mr. Deputy-
Speaker, this measure which has coms
before the House has not met with
approval at all hands, even from the
very quartera from which it has come.
One very important feature of this
Bill is the promises that are made in
this Bill. Have the people any faith
in the promises that the government
has been making? Government has
made so many promises and broken
them, promises made to the parties or
to the country at large. From the
very making of the Constitution, pro-
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miis = after promises had been broken.
Can uny one believe in any of these
promises now being held out to what-
ever they are, thieves or black-mar-
keteers or honest people?

Mr. Deputy-Speaker:

He may con-
tinue the next day

14.30 hrs,

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

SEVENTY-SECOND REPORT

Shri Hem Raj (Kangra): 1 beg to
move:

“That this House agrees with
the Seventy-second Report of the
Committee on Private Members’
Rilly ang Resolutions presented to
the House on the 10th November,
1085."

Mr. Deputy-Speaker: The gquestion

Shri Surendranath Dwivedy (Ken-
drapara): Only two hours have been
provided for the Resolution of Prof.
Hiren Mukerjee. ...

Mr, Deputy-Speaker: Let it come,
then we will see not now. When we
take up that resolution, the sugges-
tion can be made,

Shri Surendranath Dwivedy: This
Report has provided a time of two
hours for that. Therefore, before we
accept this motion I would propose
that the time for the discussion should
be increased from two hours to flve
bours.

I move:

“That the time allotted for the
discussion of Shri H. N.
Mukerjec's resolution re: Imports

of foodgrains be raised to five
hours",

Shri Hem Raj: 1 must be given at
least one minute to Introduce my re-
solution, which Is next on the agenda.
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The Minister of Food and Agricul-
ture (Shri C. Subramaniam): May I
make a suggestion? We will be hav-
ing a discussion on the Food Debate;
and we have allotted scven hours for
that. 1 am sure all this will be again
discussed at that time. Therefore, I
would suggest that We may confine
ourselves to MM short discussion now,
and when the Food Debate comes, if
any further pointg have to be made,
they could be made at that time. Or,
let them nolt move this Resolution
now, and the whole thing could be
taken up when we take up the Food
Debate, on a8 comprehensive basis, and
all the time could be given for it. We
cannot have it both ways,

Shri Surendranaih Dwivedy: We
want to pin-point on this.

Mr, Deputy-Speaker: 1 will put
the question to the House now,
Shri Shree Narayan Das (Dar-

bhanga): In wview of the fact that
the time for non-official resolutions is
very limited, if we Increase the time
to such of the resolutions as have
been admitted, then 1 think the
chance for the other Members will
not come at all during this Session.
Therefore, the time for the discussion
on this should be limited to twe hours
only and not increased.



